
I 	 BEFCRE THE CENTRAL ADINISTRFTIVE TRIBUNAL 
BLNGALCFE BENCH, BANCALCPE 

DATED THIS THE TENTH DAY OF SEPTEMBER 1986 

Present : Hon'da Justice I<.5. Iuttaswamy 

Hontble Shri P. Srinivasan 

Trans f'srr2d Application No. 290/86 

B.K. Cundu Rae, 
S/o Kevari Rae, 
Telaphone Supervisor, 
Tel9phone Exchange, 
Hassan - 573 201 	 ... 

... 	Vice—Chairman 

*00 Neb (A) 

Applicant' 

(Shri S.M. Babu 

Us, 

The Director Cenr41 of Posts 
and Te1ecraphs, New Delhi. 

The General Manager, 
Telcommunications, 
Karnataka Circle, 
325, Naruthi Complex, 
V Main, Candhinugar, 
Bangalora-.9, 

TheDivisional Engineer, 
Telegraphs, Palace Building, 
Nysoro - 570 001. 

The Sub—Divisional Dfficar, 
Telagraphs, 
Collage Road, 
Hassan - 573 201, 

Advocate) 

Senior Telephone Supervisor 
(Trunks), Telaphone Exchange, 
Hassan - 573 201. 	 .•. 	 Respondents 

(Shri N. Basavaraju ... Advocate) 

The applic.ition has coma up for hearing before Court today, 

Vice—Chairman made the following: 

OR OCR 

Case called on two occasions first at 10.30 A.R. and again at 

11.10 A.N. On both the occasions the applicant and his learned 

counsel are absent. Shri N. Basavaraju, learned additional Standing 

Counsel for Central Government for the respondents is present. We 

have perussd the papers and heard Shri Basavaraju, 
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In this transferred application, the applicant has challenged 

Memo No.E-71/80-81/267 dated 9.7.1980 (Annexure A) passed by the 

Sub Divisional Officer (SDO) Telegraphs, Hassan. The said order 

which is material reads thus:— 

"OFFICE OF THE SUB DIVISIONAL OFFICER TELEGRAPHS, HASSAN-573201 

To 

The Senior Supervisor, 
Telephone Exchange, 
Has sane  

Memo No.E-71/80-81-267 dated at Hassan the 9.7.1980 

Sub: Reversion of Sri B.K. Gundu Rao, L.S.G., 
Supervisor, an S.G.T.O. 

Sri B.K. Gundu Rao, L.S.G. Supervisor, Hassan, may please 

be asked to work as S.C.T.O., Hasaan, with immediate effect. 

S 
SUB DIVISIONAL OFFICER 
TELEGRAPHS, HASSAN't 

The applicant has urged that in the guise of transfer or posting, 

the authority had reverted him to a lower post. But in their statement 

of objection filed to the main application as also to the several LAs 

tiled by the applicant, the respondents have asserted that the applicant 

had not been reverted and the use of expression 	in the 

impugned order was an inapt and'inaccurate expression. At the hearing 

Shri Basavaraju also brought to our notice that the applicant had 

since been transferred to another place as Telephone Supervisor whore 

he is now working without suffering a reversion. We have no reason 

to disbelieve the correctnöss of these statements made by the respon—

dents. When once we accept the statements made by the respondents it 

follows that the applicant had not bean really reverted and, therefora, 

this application does not really survive for consideration. 



RE GIST ER ED 

P 	 CENTRAL ADIIINISTRATIVE TRIBUNAL 
( 	• 	 BANGALORE BENCH 

Commercip]. Complex(BDA), 
Incliranagar, 

Bangalore - 560 038 

eview Application No 14/4 
In 	

ed 

Application No. 
 

W.P. No 	10721/80 
 

Applicant Sri BK Gundu Rao 	Vs. 	The Director General of P&T & Ors 

TQ .V. Sri BK Gundu 'ao, 
Telephone Supervisor, 
Telephone Exchange, 
Hassan - 573201 	(Applicant) 

The Director General of Posts 
and Telegraphs, New Delhj 

The General Manager, Telecommunications, 
Karnataka Circle, N 325, 
Maruthi Complex, V Main, 
Gandhi Nagar, Bangalore...9, 

W. The Divisional Engineer, 
Telegraphs, Palace Building, 
Mys ore—I. 

5. The Sub.sDjvjsjonal 
Of ficer, 
Telegraphs, 
College Road, 
Has san-57201. 

6 	Senior Telephone 
Supervisor (Trunks), 
Telephone Exchange, 
Rassan -. 573201. 

(Si. Ncs. 2 to 6 - 
Respondents) 

Sublectg SENDING COPIES OF ORDER PASSED BY THE BENCH IN REVIIW 
!\PPLICATIoj NO. 14/86 IN A. NO. 290/86(1) 

Please find enclosed herewith the copy of the 

passed by this Tribunal in the above said Application on 4121986 	-. 

Encl : as above. 	 REGISTPAR ,  

- 	
. . . . . P .T'. o, 

Ba 1 
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) fE THI Till AN 1 )AY )F DlCl :hiE 

J) 

r.JuStiCE 	uttLlS E7 	 .. \'ic-airan. 

T - on'h1e 	r. L. Ic 7 	 er(/). 

'i 	 14 'l 	I -) - ' 

5/0 \0VCF1 7an, A[' Ymut 44 years, 
Teleahonc Sunervisor, Te.!ea one 
9xC!1 150, 	assan 5771. 	 .. 	li(:ant. 

v Sri 1730u, Advoce to) 

The 9 irect nr 9eneral o - osts anr 
Telerndis, 6\ Delhi. 

The Germpl 1  am-Ter, T ceo:,: ::ueicntions, 
arnatahe :'ircic, 	'o.?2 5, 	o- ruthi Coailex, 

V rain, 9andhinacer,Tai'rlore-fl. 

The Civisional 9neineer, 
TelernpIs, helena T uii1 n:, 

rvsore-1 

A. Thr Suh-Civisinnal 3) ffica r, 
1elera:)hs,olIeTe 	oa 

asssn 573211. 

5. Senior Te1enhon 	uper\ isor(h rnnhs), 
Teleni:one 3Txchan'n, 	esser 5732fl1. 	 .. 	nsnan4e-ts. 

( 	Sri' .5.1-a4 'araJaich, :taflln 	Counsel). 

This rcvio' F,907tion co ie on for heerino this 0iee-

Chair on :-ede the fo11oin: 

In this apalication :ac1e under Section 72(3) of the :hd:ainistra-

tive Trihun1sAct,1P, the apelicent has sou[:ht to re-call the final 

order -ad' he this Triunol on W-PAO in .Aoolication lo.03 of 

12h"(T). 

2. 	'c have acres n: the order 	ease or ID-2-li3) 2 an-I heard 

0r 	C1. \'enhntaran:-sivens r, leerned senior Advocate for the annlicsnt 
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and Sri M.S.Padrnarajajah,learned Central Govenment Senior Starf 
Counsel for the respondents. 

We are of the view that the order made on 10-9-I98 had 

really accepted the case urged by the appliant in his application 

and does not at all hurt his interests. 	On this short ground we 

see no justification either to review or re-cI1 the order made on 

10-9-1936. 

On the claim of the applicant for t'he period from 26-7-1980 

to 2-1-1981 on which the parties are not agred and are in dispute, 

the authority is still to examine the same an1 make his order. As 

an: when the authority examines the same tnd makes its order, 

which we have no doubt will be done with ue regard to afl the 

facts and circumstances,the law bearing on tl 	same and the order 

rnide by us on 10-9-1986 the applicant has tundoubtedly the right 

tc work out his legal remedies before an apropriate forum. But, 

before that we do not propose to exaT Inc and express our opinion 

o'i the same. But, we however, direct the respondents to examine 

th1aims of the applicant for the aforesaid Jeriod and pass aopro-

Driate orders within a period of three months frm the date of receipt 

of the order of this Tribunal. 

Application is disposed of in the aboe terms. But, in the 

circumstances of the case, we direct the pares to bear their own 

costs. 

Let this order be communicated to Jhe respondents within 

fl days from this øa. 

\'ICE-CHAIRMN 

np/ 

'IE1B1(A). 

 


